SUPREME COURT OF INDIA
Kamla Devi Poddar and Anr.
Vs.

Mahender Pratap Garg and Ors.

2008 INSC 2397

(T.Chatterjee and H.S.Bedi,JJ.)
25.02.2008
ORDER
1. There ins not need to clarify or modify the order dated 4.5.2007 passed by us in the matter.
The application for clarification is accordingly dismissed. However, it would be open to the

applicants/appellant to challenge the order rejecting the prayer for accepting the affidavit
evidence in accordance with law in an appropriate forum.
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